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I N THE SUPREME COURT OF | NDI A
ClVIL APPELLATE JURI SDI CTI ON
CLVIL APPEAL NO. 1138 OF 2010
(@ SLP( C) No. 6298/ 2008)
| NDERJI TSI NGH ... APPELLANT(S)
VERSUS

STATE OF PUNJAB TR COLLECTOR & ANR ... RESPONDENT( S)

ORDER

Leave granted. Del ay condoned.
The appellant was an Ahlmad in the Court of Cvil Judge

(Junior Division), at Barnala in Punjab. On 14.06. 1996 at about
7.30 p.m, when sone of the Judicial Oficers nmade a surprise
i nspection of the Court premses, they found the appellant, one
Chowki dar and a constable at the prem ses. They found that these
persons were drinking alcohol within the court prem ses. The nmatter
was reported to the District Judge and thereafter an inquiry was
conducted and the appellant was found guilty and his services were
term nated. The appellant challenged the sanme by way of Wit
Petition before the H gh Court and the sanme was di sm ssed. Aggrieved
by the sane, he is before this Court by way of this appeal.

Heard |earned amcus curiae and |earned counsel for the
State.

It is pointed out by |earned counsel for the appellant
that one of the persons, who was on duty at that tine along with the
appel l ant herein, though found guilty in the inquiry, has filed an

appeal before this Court and this Court allowed his appeal
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and he was ordered to be re-instated in service vide order dated 4th
February 2002 in Givil Appeal No.943 of 2002. The present
appel | ant was not on duty on that day but he was found at the court
prem ses. Though we deprecate the conduct shown by the appell ant,
but having regard to the fact that he has to maintain his famly and
al so for the reason that his coll eague was reinstated in service, we
direct that the appellant be reinstated in service. W neke it
clear that he is not entitled to any back-wages or any other service
benefits. He is directed to be reinstated within a period of one
nmonth from this date and his previous service may be reckoned only
for the purpose of pension.

The appeal is disposed of accordingly. No costs.
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